'BEFORE THE AJUDICATING AUTHORITY

- (NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
- AHMEDABAD

c.P.- (LB) No. 127/7/NCLT/AHM/201F

Coram: Hon' ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
‘Hon' ble Ms MANORAMA KUMARI MEMBER JUDICIAL

~ Asset Reconstruction Company (India) Ltd. |
o Vs
E Neesa Leisure Ltd.

Section of the Companies Act.  Section 7 of the Insolvenc and Bankruptc
Code
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- Learned Senior Advocate Mr. Navm Pahwa with Learned Advocate Ms. R1tu Shah

present for Financial Creditor/ Petltloner Learned Advocate Mr Ravish Bhatt
present for Respondent ' '

Proof of service of notice of date of hearmg on Respondent ﬁled

_ Learned Advocate Mr. Ravish Bhatt filed Vakalatnama for Respondent.
'Learned Senior Counsel appearing for the petitioner ﬁled the order of the Hon’ble
High Court of Gujarat in Company petition no. 346/2016 which is a wmdlng up

-petltlon by the same company.

Respondent shall file its obJ ections, 1f any, serving copy in advance to other side on
or before 14.11 2017 -

List the matter on 14.11.2017 for hearing before admission.

MANORAMA KUMARI Bl(&(l RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

- Dated this the 25th day of October, 2017.




